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[~uthoritative Engjislz Text of the Himnchal Pradesh Bhzdt Purab Sainik 
Nigam Adhiniyam, 19791- 

(Received the assent of the president of -India on tho 8th June, 1980 
and was published in Hindi on 28th June, 1980 in R.H.P. Extra., P. 569-582. 
English Text was published in R.H.P. Extra., dt. 28-6-1980. P. 583-593 1. 

An Act to provide for the establishment of the Himachal Pradesh @x- 
servicemen Corporation. 
Amended, vepenled or otltenvise ~ f e c t e d  by- 
1. H.P. Ordinance No. 5 of 1981, replaced by H.P. Act No. 16 of 19811 

assented to by theGovernor of H. P. on 7-!I-1981, published in R.H.P. 
Extra., dated 10-11-1981, p. 997-99 effective w.e . f .  25-8-81. 

2. H. P. Act No. 13 of 19842 assented to by the Governor, H.P. on 28-5-84 
published in R.H.P. Extra. dated 4-6-1984, P. 959-961 in Hindi and 
P. 962--964 in English effective .cv.e.$ 25-8-1981. 

&--- --- . _ _ _  IC__I__I-.------- 

1. Passed ia Hindi in the H i m a a l  pmde~h V i d h a ~  Sabha. Far S t a t ~ m e ~ t  of Obje6t~ 
sad Reasons sea R.H,P. Extra. dated 26-9-1931 P. 876 

2. PasSed in Hindi by t h  Rimrchal Pradesh Vidhan Sabha. For Statemat bf Objects 
and peasens see R.B.P. extra dated 12-4-1914, P. 651 and 6691 

- 6 .  I 
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It is- h:re;by easeted by the Legislative Assambly s f  Himaehal 
Pradesk in +he Thirtieth Yenr oftha Republio of India as follow :- 

PRELIMINARY 

1. Short title and commencement.--(1) This Act may be called the 
Hjmachal h a d a h  6.1~-servicemen Corporation Act, 1979. 

(2) l t  shall coma into force: on such date as the State Government may 
by notification in the Official Gazette appoint in this behalf. 

A 2. Defhitions.--In this Act, unless there is anything repugnant in the 
aubjmt or context,- 

(a) "agricultural development" includes development of dairy, poultry, 
plggery, sheep and cattle breeding, pissiculture and sericulture; 

(&) *'Banky5 means- 

(i) a, banking coapany as dehnad in tha Banking Regulation Act, 
1949 (10 of 1949), 

(ii) the State Bank of India constitutd under the State Bank of 
.. a India Act, 1955 (23 of 1955), 

(iii) a subsidiary bank as defked in the State Bank of India 
(Subsidiary Banks) Act, 1959 (38 of 1959), 

(ivl a Rqional Rural B a n i  ostablished under the Regional Rural 
Banks Act, 1976 (21 of 1976), 

( v )  a corresponding new bank constituted under thb Banking 
Companies (Acquisition and Transfer of Undertakings) Act, 
1970 (5 of 197Q), 

( v i )  any banking institution notified by the Central Government 
under section 51 of the Banking Regulation Act, 1949 (10 
of 19491, 

( v i i )  the Agricultural Refmanee and Development Corporation 
constituted under ihe Agricultural. Refinance and Develop 

corporation Act, 1963 (10 of 19631, 

(viii) the Agro-Industries Corporation as defined in clause (c) of 
section 2 of the Himachal Pradesh Agricultural Credit 
Operations and Miscellaneous Provisions (Banks) Act, 1972 
(1 of 1973), 

( ix)  the Agricultural Finance Corporation Limited, a company 
. rncorporated under tbe Co~npanies Act, 1956 (1 of 1956), 

a~zd 
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- (x) any other financial institution notified by the State Govern- , 

ment in the Official Gazette as bank for the purposes of this 
Act ; t 

(c) "Board" means the Board of Directors of the Corporation ; 

(4 "l[Chsrirman-cunz-Managing Director"] and "Vice-Chairman" 
means the l[Chaiman-cum-Managing Director] and Vim-Chairman 
of the Corporation; 

(e) "Corporation" means the Himachal Pradesh Ex-Servicemen 
Corporation established under section 3 ;  

(f) 6'E.x-~erSicemen" means a person who is ordinarily residing in the 
State of Himachal Pradesh and has served in any rank whether 
as combatant or non-combatant, in the Indian Armed Forces or 
armed force8 of the former Indian States (but excluding the 
Assam Rifles, Defence Sec~lrity Corps, General Reserve Engi- 
neering Force, Lok Sahayak Sena and Territorial Army) fog 
a continuous period of not less tlmn six months after attestation 
and has been released, otherwise than by way of dismissal or 
discharge on'account of ~nisconduct or inefficiency, and in the 
case of a deceased or incapacitated ex-servicemen includes his 
wife, children, father, mother, minor brother, widowed daughter 
and widowed sister, +holly dependent upon such ex-servicemen 
immediately before his death or incapacitation ; 

(g) "Ex-servicemen Organi-ation" nleans a finn registered under the 
Indian Partnership Act, 1932 (9 of 19321, an association registered 
under the Societies Registration Act, 1860 (21 of 1860), or a ' 

Go-operative Society registered under the Himachal Pradesh 
Co-operative Societies Act, 1968 (3 of 1969) all the partners or 
members whereof, as the case may be, are ex-servicemen. 

(h) "Government" means Covsrninent of the State of Himach a 
Pradssh ; 

( j )  "margin means the nioney required as the share of the bs- 
neficiary for granting financial assistance by the financiallbanking 
institutions and other organisations; 

(k) '"marketing" means all activities relating to the transport, grading, 
polling, marketing and sale of agricultural or industrial produce, 
whether in the primary form ar in semi-processed form; 

(1) "prescribed" means prescribed by rules made undec this Act ; -- _I_-_>-- --.- --P 

1 . Word"Chairmln" subs. by rcChairman-cum-Man~ging Director" vide Act. No. 
16 of 1981 effective w.e.f .  25-8.2981 repealed by H. P. Act No. 13 of 1984 
otrective w.e. f. 25-8-81. 

4. Ddinition of "Mmaging Director" omitted vide Act yo .  I6 of 1981 effective 
w.e. f. 25-8-31 re?~a1~,3 hy Act No. 1 3  of 1954 effecq~ve w .  e. f. 25-8-81, 



(HZ) "processing" means all activities relating lo the processing of 
agricultural produce so as to make it marketable or fitfor eon- 
sumption and includes purchase and storage of raw materials, 
purchase, of equipment, and purchase, installation and running 
of machinery required for processing and storage of finished 
produce ; 

(a) ''smaU scale-i~~dustry" means a cottage and small-scale industry 
and includes industry engaged ill fabrication, repairs and main- 
tenance of agricultural inachinery and equipment, in which 
mpital jnvestmerit does not exceed five lacs of rupees ; and 

Co) "supply and storage" means supply and storage of agricultural 
inputs and establishment, maintenance and running of storages, 
cold storages and warehouses. 

1NCORPORATION OF HlMACHAt PRADESH EX-SERVICEMEN 
CORPQMTION AND ITS CAPITAI, 

3. Establishment of Himacl~al Psradesh Ex-servicemw Corporation.-- 
(1) With tlrffact from such date as the Government may, by notification, 
appomt, there shall be established for the purpose of this Act, a Corpora- .- 
tion to be known as the Himaclml Pradesh Ex-servicemen Corporation. 

(2) The Corporation shall be a body corporate with the name aforesaid 
' hzvjl~g perpetual succession and com~non seal with powers, subject to the - 
provisions of this Act, to acquire, hold and dispose. of property grid to contract, 
and may, by that name, sue and be sued. 

4. Head office and other offies of the C'crporatiou.-(I) The haad 
office of the Corporation shall be at Shimla or at such other place as the 
Government inay,,by notification, specifi. 

(2) The Corporati011 nzay establish its offices or agencies a t  such 
places as i t  may think fit. 

% 

5. Capital of Corporation.*-The authorised capital of the Corpora- 
tion shall be such sum not exceeding two crores of rupees as the Governmsnt 
may initially fix : 

Provided that yhare the caljital initially fixed is less than two crores 
' 

of rupees, the Govor~irne~zt may, frorn time t~ time, increase the capital to 1 

such sum not e:cceeding two crores of rupees as it may think fit. 

Expia~zution.-The cxpression '6aauthorised capital" for the pi.lrpose9 
of th:s section shall not include the grant-in-aid received by the Corporation 
for specific purposes.. 

C*al.rLR I11 

MANAGEMENT OF THE CORPORATJON 

6. R/Xanagement.--(I) The general superintendence, dirkction and 
m?n;lga!neat of tE~s affairs ancl the business of the Carpomtion shall metst 



in a Board of Djreetors which may exercise all .such powers rand do dl. such 
acts and things as may be exercised or clone by the Corporation. 

(2) The Board in discharging its functions shall act on such principles 
which shall be in consonance with the policy of the Government having 
regard to public interest, welfare of ex-serviconxon/serving soldiers and 
their famllies and shall be guided by such instructions on question of policy 
l[and management], as may be given to it by the State Governinent. 

(3) If any doubt arises as to whether a question is or is not a question 
of policy, the decision of the State Government shall be final. 

7. Constitution of Board.-(1) The Board of Directors shall consist 
of the 2[Chairman-curn-Managing Director], Vice-chairman, 2fx x x] and 
the following other directors, namely: - 

, 
(a) the Secretary to the Government in the General Administration 

Department or his nominee, ex-oficio ; 

>(b)  the Secretary to the Government in the Finance Department or 
his nominee, ex-officio ; 

(c) the Agricultural Production Commissioner, 'Hi~nackal Pradesh 
or his nominee, - ex-ofjcio ; 

(d) the Director of Industries, Himarhal Pradabh or bis nominee, 
ex-ofjcio ; 1 

3[(e) five other Directors to b:! noniinated by the State Governpent, , 

not less than three of whom may be ex-servicemen.] 

"(2) The Chairman-cum-Managing Diractor shall be an ex-service- 
men holding a Class T post whib in service. The Vicehairnian 
shall be non-official person. Tha Chairaxan-cum-Managing 
Director and the Vice-chairman shall be appointed by the Govern- 
ment and shall hold office during the pleasure of the Government. 

(3) The Directors referred to in clause (e) of sub-section (1) shall 
hold office during the pleasure of the Goverrt~izent." :] 

4[(6) The Board shall have Sccreta,y-cum-Chief Accounts- Officer 
who shall be appointed by the Government on such terms and 
conditions as the Government lnay gre.ebcribe.1 

1. Words "and managementY9added vide Act No. 16 of 1981 repealed by Act No. 
13 oP 1984 effective w.r. f. 25-8-1981. 

2. For the words #<Chairman" the words "Chaiman-cum-Managing Director'" 
Subs. and word "Managing Director" omitted vide ibid 

5 .  Clause (e) subs, vide tbiA 
4. Sib-sectioas ( 2 )  a n i  ( 3 )  ~ 3 4 s .  (1) and (5 )  omi trad and (6) added vide Act No 16 

of 1951 rqea1:d by Act No. 13 of 1933 ~Fective w.e ,  f. 25-8-1981. 
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8. Disqualifications.-(0 A person shall be disqualified for bcing 
rppointod or nominated, or for continuing, as a Director of the COT- 
poratlon,c-- 

(a) if he is OL at any time has been adjudicated insolvent or has sus- 
pended. payment of his debts or has compounded with his 
creditors ; 

(b) if he is of unsound mind and stands so declared by a competent 
court ; 

(c) if he is or has been coi~victcd of any offence which in tlze opinion 
of the Government involves moral turpitude ; l[or] 

(d) if he, having held any office undel the State Government or Contra! 
Government, any locd authority, any Government Company or 
any corporate body owned u i  controlled by tlze State Government 
or Central Government, has been removed or di,smissed from 
service; [XI l; 

"(2) If a Dircctor becomes subject to a n y  disqualification specified in 
sub-section (1) his seat shall there-upon become vacarrt. 

9. BQW~PS of the 2[chairman-sum-~ana~in~ Director].-(1) The 
"Chairman-cum-Managing Director!, who 5Jiall be a- whole-time officer of - the Corporation, shall - 

(a) be its Chief Executive Officer ; 

(b)  bc responsible for the operational rnatlagelncnt of the Corporation 
and implementation of the genkal policies approved by the Cor- 
poration ; 

(c )  perform such duties as tho Corporation may, by regulations or 
otherwise, assign to him. 

(2) If tho z[Chairman-cmrz-Managing Director] is by i~zfimity or .other- 
w i ~ e  rendered incapable of carrying out his duties or is absent on 
leave s r  otherwise, in circumstances not involvi~ag the vacaliori of his appoint- 
ment, the Ciovenlment may appoint another pcrson to actin his place during 
his absence. 

3[9-A. P)uties of the Vice-Clt1airmsn.-The Vice-Chairman sl~all 
discharge such functions as the Board may assign to him in addition to tlze 
duties assigned to him under the Act.] 

----I--l__ I LII.-.-----II..-.lI-~l ^ 

1. After clause (c) word "or" inserted and at the end of clause (d) word ccor" 
and clause (e)  omitted vide Act No. 16 of 1981 repealed Act No. 1 3  ~f 1384 
effective w.e.f. 25-8 31. 

2. Insection 9 for tile word "Mdnaging Directr~r" tilt wards "Chairman-cir:n- 
Managing Director" su'?s, vide ibld. 

3. "9-A" added vi& ibicl. 
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10. Staff of the Corporation.--The Board may appoint such oflcers 
ma1 eL7iployes as it may consider necessary for the efficieqt performanca 
of functions of the Corporation and determine, with the prior approval 
of the Goverment the terms and conditions of the4r service. 

11. Committees.--Subject to the rules made in this behalf the Board 
may, from time to time, appoint one or inore committees for the purposa 
of securing the efficient discharge of its functions. 

12. Meeti~igs of the Board.--(I) The Board of any committee appointed 
by it shall meet at such times and places and shall observe such rules or 
procedure in regard to the transaetion of business at its meetings as may be 
provided by the regulations made by the Board hnder this Act. 

(2) The l[Chair~nan-cum-Managing Diractor] and in his absence the 
Vice-Chairman, and io the absence of both, any other director elected by 
the directors from amongst themselves, shall preside at the meeting of the 
Board. 

(3) Six Directors shaU form a quorum for the meetings of the Board: 

Provided that 1x0 quorum shall be ~iecessary for adjourned meetings. 

(4) A11 questions which come up before any mesting of the Board 
shall be decided by a majority of votes of the Directors present and voting 
and in the event of an equality of votes, the l[Chaipman-cttm-X4anaging 
Director] , the Vice-Chairman or the person pse'siding, as the case may be, 
-shall have and exorcise a second or casting vote. 

13, Delegation of B~wers to l[Chairmnn-cum-Managing ~irek?oil and , 

other oflieers and employees.--The Board may, by a general or special order, 
delegate to the $[Chairnlan-cum-Managing Director], the Vice-Chairman 
~[xx] or any conirnittee appointed by it or any other officer or employee of 
the Corporation subject to such conditions and limitations, if any, as nsay 
'be specified, such of its powers and duties under this Act, except the power 
to wake regulations, as it may dean necessary. 

14. Casual vIcaneies.-(1) The a[Chairnian-cum-Managing Director], 
tho Vice-Chairman a[xxx] or any director referred to in clause (e) of SIP 
section,(l) of section 7 may, at any time, resign his office by giving a notice 
in writing to the Government and on such resignation being accepted he 
shall be deemed to have vacated his Q ~ C B .  

(2) If the office of the 2lChairman-ar~z-Managill&; Director], the Vim- 
Chairman, ![xxrr] or any director referred td  in clause (e)  of sub-section (1) 
sf section 7 falls vacant by reason of his death, resignation or otherwrse 
thc vacancy shall be filled by the Government by appointmmt or 
~zomination, as the case may be. 

__I -I._--- ---I 

1. In section 12, for the word c'Chairman" the words %%airman-curn- 
Managing Director" subs. vide Act No. 16 ef 1981 repaled by Act No. 13 of 
1984 effective w.e.J.  25.8.1981. 

2. In sectisns 13 and 14 for word "Chairman" the words '~hairn$n-cunz-Man~@ng 
Director" S ~ b s .  nn.i wads ''or the Managing Director" omitted vide l'bid. 



H,P. EX-SERVICEMEN CORPORATION ACT, 1979 541 

. . .  CHAPTER IV, 

FUNCTIONS AND FUND OF THE CORPORATION 

15. Function of the Corporation.--(1) SubjecB to Bhk provi~ane 
of this Act, the functions ofthe Corporation shall be to provide For the welfare 
and economic uplift of the ax-servicem@sPn the State. 

(2) Without prejudice to* the generalily of the foregoing provisions, 
the Corporation may take such steps, as it may think necessary,- 

(i) to plan, promote and undertake., on its own or In collaboration 
~ i t h  or through such ex-servicemen organisations or other 
agenciw as may be approved by the Corporation, programmes 
of agricultural development, marketing, processing, supply and 
storage of agricultural produce, small scale industry, building 
construction, transport and such other business, trade or activity 
as ]nay be apppfoved in this behalf by the Govetnment ; 

( i i )  to provide financial assistance to ex-servicelaen or their organi- 
s~tions by advancing to them in cash or in kind loans including; 
loans under hire-purchase system andlop loan towards margin 
monoy for any of the purposes specified in clause ( f )  either 
directly or through such agency, organisation or institution as 
may be approved by it ; 

i 

(idi) to give on hire agricultural or industrial machinery or equipment "' 

to ex-servicemen or their organisation; 

(iv) to give grants and subsidiaa to and to guarantee loans taken by 

Z 
the ex-servicemen or their organisation ; 

( v )  to discharge such other functions as may be prescribed or as are 
supplemental, incidental or consequential to any of the ffincrisns 
conferred on it vnder this Act. . 

(3) In discharging its functions, the Corporation shall have due raprd 
to public interest, its solvency and welfare of ex~semicemen. 

36. Capital of the Corporation and its power to borrow or issue bends 
and debentures, etc.-(l) For the purpose of carryrng out its functions under 
&his Act, the Corporation may--- 

(a) be provided with capital by the Government oat such terms and 
wnditions as the Government may specify, or by any person oo 

, association of persons interestad in or dealing with the welfarra~ 
of ex-servicemen on such terms and conditions as may be 
mutually agrod upon betwqm the Corporation and such persosz 
or association of persons ; 

(b) with the prwious approval of, and subjwt to the diswtions ~ 4 '  
the Gov~tnment, borrow money from any bank yr othea dnamjal 
institution or any other authority ot. organisation; 
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(c) issue bands and debanlsres or draw, make, accept, endorse, dis- 
count, execute and issue promissory notes, bills of exchange, hmd- 
ies, MU$, wanants, debentures and other n%got?iable instrument. 

i 

(2) The Gover~ment may guarantee the repayment of the moneys , 

bormwed by the Corporation under sub-action (1) and the paym6n.t of 
interest thereon. 

-* 

. 17, E ~ - s o f i i c e ~ n  ~oz~oratibtl Fan&--(1) T@ Coppo~ation shall 
maintain a Fsnd called the Ex-servicemen Corporatron Fund &@r@inaftes 
reforred to as the Fund) to whlch shall be credited- 

(a) a 1  moneys received by it from the Govement  or from anY - 
person or association of persons interested In or dealing with the 
welfare of ex-servicemen ; 

(h) such sums sf mangy as may, from time td tima, be realized by way 
of repayment of loalls made from the f~md or from interest on 
loans ; 

(c) all monays borrowed under section 16 ; and 

(d) all moneys received, by it from any other sou~ce. 
3 

(2) The moneys in the Fuhd shall be applied by t b  ~arpdration fog 
carving out its functions under this Act. 

, 

(3) All monqs in the fund shall be depositadln the bank for the tima 
being included in the Second Schedule to the Rewwa Bank of India 
Ast, 1934 (2 of 1934), or in a Governasnt Trealaory, a8 may be deeidod 
by the Corporation : 

Provided that the Corporation may invest or deposit i ~ s  surplus fun - 
in the Government cjecuretigs or in such other manner as it may decide. 

LOANS 

$3. Power to impose conditions for loans.--la making any loan 
~ u t l z o ~ ~ s e d  by t h ~ s  Act, the Corporation may impose such condit~ons as 
it may think necessary or expedient for protmting the, interest of the 
Co~pora tion. 

Provided that interests on such loan shall be @bargeable at such 
cqlzcessional rates as may, from time to time, be Bxed by the G o r ~ o r a t l o ~  
wlth tho prior appsova! of the Govarnment: 

Bo\ver to call repayment before agreed pe~iad.-Nowithstanding 
anything to the contrary contdned in any agreement, the Corporation may, 

. by notise in writing, requirer ally debtor to diScharge forthwith in Pull his 
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liabilities to  the Corporation,- 

(a) if it appears to the Corporation that any false or misleading 
inforrngti~n or particular was given in the application for loan; 

(b) if the debtor has failed to comply with any of the terms of the agrde 
ment entered into by him with the Corporation; 

(c) if there is a reasonable apprehension that the debtor is unable to 
pay the money due from him ; or 

(d) if for any other reason it is necessary to do so to protect the interestS 
of the Corporation. 

20: Recovery of money. due to the Corporation.--(1) Where any 
amount 18 due to the Corporation from any person, including the surety of 
a debtor, in respect of loans or advances or other financial accommodation 
granted by it, such amount shall, on a certificate being granted by the 
l[Chaitmaq-cum-Managing Director in the prescribed form, be recoverable 
as arrears of land revenue by the Col 1 ector of the district in which the person 
f2om whom the amom$ is due resides or carries on business or owns any 
proper8y. 

(2) Before issuing the certificate referred to  in aub-section (1) the - 
 chairman-cum-Managing Director] shall make an application to such 
officer, unconnected wlth the business of the Corporation, as may be empo. 
wefed by the Government in this bebalf, and that officer shall' by an order 

-determine the amount due to the Corporation after giving an opportunity 
of being heard to the person concerned and communicate the same to the 
Managing Director. 

(3) The officer empowered under sub-section (2) &all follow such 
procedure as may be prescribed. 

(4) The certificate issued by the Managing Director under sub-section 
(1) shall be £ha1 and conclusive and shall not be called in question before 
any authority or court. I 

,' 
( 5 )  For the purpose of recovering any amdunt due to the Corporation 

in respect of a loan it shall not be necessary to proceed against the principal 
before proceeding against his surety. 

21. First charge of Corporation on debtor's property.-~otwi~hstanding 
anything contained'in any law for the tlme belnb In force, but subject to the 
provisions in any law made by the Parliament relating to priority of charges . 
and to any prior claim of a bank or of the Government in respect of land 
revenue or any money recoverable by it as arrears of land revenue, the dues of 
the Corporation as determined under the preceding section of this Act together 
with interest accrued thereon and cost of recovery shall be the first charge on 
the property of the debtor and guarantor, if any. 

CHAPTER VI 
ACCOUNTS AND AUDIT 

22. Accounts.-(1) The balance-sheet a"nd accounts including the 
(r 

profit and loss accounts of the Corporation shall be prepared and maintained 
In such form and manner as may be prescribed. - 
1. In Section 30 for the words "Managing Director" t4c words <'Chairman-cum- 

Managing Q!rector" subs. vide Act No. 16 of 1981 and repealed by Act No. 13 
of 1984 effective w.e.f. 25-8-1981. 
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(2) The Corporation shall cause its books and accounts to be balanced 
and closed on the thirty-first day of March each year. 

23. Audit.--(1) The accounts of the Corporation shall be audited * 
once in every financial year by auditors duly qualified to act as auditors 
under sub-section (1) of section 226 of the Companies Act, 1956 (1 of 1956), 
who shall be appointed by the Corporation and shall receive such remunera? 
tion from the Corporation as it may £ix. 

(2) The auditors shall be supplied with a copy of the annual balance- 
sheet and the profit and loss account of the Corporation and it shall be their 
duty to examine them together with the accounts and vouchers relating 
thereto, and they sh1.11 have a list delivered to them of all books kept by the 
Corporation and sh311 at all reasonable times have access to the books, 
accolmts and other documents of the Corporation and may require from any 
oaice of ths Corporation such information as the auditors nay  ihink'necessary 
for the performance of their dufies as auditors. 

(3) The auditors shall make a report lo  the Corporation upon the 
amus1 balance-sheet and accowxts exa,mined by them ar~d in every such 
. r e p ~ t  thsy shall state whether, in their opinion, the balance-sheet is full 

and fair balance-sheet containing all necessary particulars and properly 
drawn ug so as to exhibit a true and fair view of the state of affairs of the 
Corporation. 

(4) The Corporation shall furnish to the Government, within four 
mo lths from the date on which its accounts are closed and balanced, 
s copy of its balance-sheet and accounts together with a copy of the auditor's 
report,'and a report on the working of the Corporation during the relevant 
year.. 

(5) Without prejudice to anything contained in the preceding sub- 
section, the Government map, at any time, appoint any other authority 
to examine and report upon the accounts of the Corporation and any ex- 
penditure incurred in connection with such examination and report, shall be 
payable by the Corporation to such authority. 

(6) Copies of the reports referred to in sub-sections (4) and (5) shall 
be laid by the Government, as soon as may be, before the Stste Lsgislature, 

f 

CHAPTER VII 

MISCELLANEBU S 

24. Dissolution of Corporation.--(1) No provision of law other than 
+ this Act, relating to tho winding up, dissolution or liquidation of the companies 

or corporations shall apply to the Corporatios. 

(2) The State Government may, if the Corporation exceeds its powers, 
or upon receipt of a report: under section 23, call upon the Corporation 
to show cause why it should not be dissolved, and if no explanation is offered , 

within th: specified period, or if the State Government is not satisfied with 
the ecjlanation, it may dissolve the Corporation from. such date as may be 
specified. v. 



(3) When the Corporation is dissolved under sub-section (2)- 

(i) al l~i rec tors  shall, from the date of dissolution, vacate their 
offices: 

(ii) all  powers and duties of the Corporation shall, during the 
period of dissolution, be exercised and performed by such person 
or persons as the State Government may appojnt in this behalf ; 

(iii) ail fmds and other property vested in the Corporation shall, 
durkg the period of dissolution, vest in the State Government. 
Th.; Government may, in its discretion, reconstitute the Corpora- 
tion after sucbperiod as i t  may think fit. 

25. Directors l~ot  $2 participate in certain cases.-A Director who has, 
a.ay direct or irrdlrect pecuniary ifiterzst in any matter coming up for considera- 
tion at a meeting of the Board or a committee thereof shall, as soon as possible, 
after the relevatlt circumstances have come to his knowledge, disclose 
the nature of his interest at such meeting and the disclosure shall be recorded 
in the minutes of the Board or the committee, as the ease may be, and the 
Director shall not take any part in any dexiberation or decision of the Board 
or the committee with respcct to that matter. 

26. Bar ol' ju;lsdiction, -Save as otherwise expressly provided in this 
Act, no civil court shdl 'navi: jurisdiction to entertain any suit or proceeding 
in respect of any mattsr wizich the Corporation or any officer or authority 
appoin~rd under this Act is enpowered by or under+this Act to determine, . 
and n3 iilj~nctibn shall be granted by any court or other authority in respect 
of any action taken or to be taken in pursuance of any power conferred 
by or under thi s Act. 

27. IProte:tior~ sf nckiob taken in good faikh.--No suit or other legal 
proceedings shall lie against the Corporation or any Director or any oficer 
or employee or any 0th-r person authorised by tJe Board to discharge any 
function under this Act for any loss or damage caused or likely to  be caused 
by anything which is in good faith done or intended to  be done iii purguance 
of this Act. 

28. Employees to be public ~ervaat~.--The l]Chairman-cum- Managing . 
Director], the Vice-Chairman, the Directors and other employees of the 
Corporation shall be deemed to be the public servants within the meaning 
of section 21 c ~ f  ths Ind;an Penal Gode, 1869 (45 of 1860). 

29. Ieadcmsity af Director.-(1) Every Director shall be indeicnified 
by the Corporation against all lossei; and expenses incurred by him in the 
discharge of his duties except such as are caused by his own wilful act or 
default. 

(2) A Director shall not be responsible for any other Director, or 
for any csficer or other employee of the Corporation or for any loss or 
expenses resulting tc the Corporation from the insufficiency or deficiency 
of vaine of, or title to, any property or security acquired or taken - - ---- - - . - -. --- - 
1. 1.1 4e:t Ja  22 for t 1- ~ . , * I S  .'Chairman" the words "chai rman-cum-~anagnl ;~  

D~rec.or" 9.1s:. 2nd the ~ 3 r d ~  "the ,Managing Director" omitted vide Act No. 16 
of 193 I a*; I ,.o~:.?!e-i b, Act No. 13 oq  1934 eR?ect~ve lv, a. f. 25-8-1981. 
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on behslf of the Corporation in good faith, or by the insolvency or 
brongful act of any debtor or any person under obligation to the Corporation, 

. 

or anything done in good faith, in the execution of the duties of his office 
OF in relation thereto. 

30. Exemption from registration fee and stamp duty.-AU documents 
executed by or on behalf of the Corporation in the course of discharge 
%fits functions under this Act shall be cxempted from payent of stamp 
duty and registration fee : 

Provided that exemption from payment of stamp duty shall apply 
to those documents in relation to rates of stamp duty whereof Ehs State . 
Legislature is com~etgnt to legislate. 

31. Power of Government to give directions.-The Corporation shall 
carry outr such directions as may, from time to tlme, be issued to  it by the 
Government for the efficient administration of this Act. 

32. Power to make regulations.--(1) The Board may, with the; 
Previous approval of the Government and subject to the provisions of the 
ules to be framed by tlle Government under section 33, make regulatiojas 

not inconsistent with this Aot and the rules framed thereunder to provide 
for all matters for which provision is necessary or expedient for the purposes 
of giving effect to the provisions of this Act. 

(2) In particular and without prejudice to the generality of the fore- 
going power such regulations may provide for,- 

(a) the duties which the  chairman-cum-Managing Director], Vicr. 
Chairman 1[X X X] shall perform ; 

(b) the time and the places of meetings of the Board and the C o m ~ i -  I 

ttees appointed by it and the procedure to be followed in relation 
to such meeting ; 

(c )  ths conditions which may be imposed and the procedure which 
may be followed in granting loans, providing margin money or 
entering into other arrangements by the Corporation ; ' 

( d )  the duties and conduct of the officers and other employees of the 
Corporation ; 

(e) the establishment and maintenance of provident fund and other 
benefit funds for the offi~ers and otlier employees of the Corpa- 
ration ; and 

(4) generally, the efficient conduct of the affairs ofthe Corporation. 

(3) No regulations made under this Act shall have effect until they are , 
published in the Official Gazette. 
- - - - - - - - - - - - 1 - - - - a - - - - - a - - a - - - . 1 - - . 1 - . 1 I I - -  

1 .  For the words "Chairmsn" the word! "Chairman-cu-m-Managing Director" 
Sub, and tha wards * and the Mans .lng D~rector" Omited vide Act: No. 16 of 
1981 and repealed by Act No. 13 of i984 effective w.e.f. 25-8-81. 



33. Power to make rules:-(1) The Government mzy, by notification, 
make rules to carry out all or any of the purposes of this Act. 

(2) Ia particular and without prejudicc to the generalily of the fore- 
going power, such rules may pr~yide  for all or any of the following matters, 
namely :- 

l[(a) the salary and allowanees payable to the Chairman*cum- 
Managing Director, the Vice-chairman and the Director 
referred to in clause (e) of sub-section (1) of sectlon 7. 

(6) the terms and conditions of appointment, including salary and 
allowances of the Secretary-cum-Chief Accounts Offikr under 
sub-section (6) of section 7;] 

' [(c) X X X X x ;I 
(d) other functions which the Corporatio~l may discharge in addition 

to those mentioned in subsection (2) of section 15 ; 

(e3 the form in which the certificate 2[under section 201 shall be granted 
by the 2[Chairman-cum-Managing Director] and the procedure 
that shall be observed for determining the amount ; 

(f) the financing institutions for the purposes of priority of charge 
under section 21 ; 

(g) the form and manner in which accounts shall be maintained and 
the: balance-sheet and profit and loss account shall be prepared; 
and 

(h) any other matter which is required to be, or may be, prescribed. 

(3) Every rule made under this section shall be laid as soon as may 
be after it is made, btfore the Legislative Assembly while it is in session 
for a total period of ten days which may be comprised Jn  one session or 
in two or more successive sessions, and, if before the expiry of the session 
in which it is so laid or the successive sessions aforesaid, the Assembly 
makes any modification in the rule or decides that the rule should not be made, 
the rule shall thereafter have effect only in such modified form or be of no 
effect, as the case may be, so, however, that any such modificat~on or annul- 
ment shall be without prejudice to the validity of anything previously done 
under that rule. 

I 34. Power to remove difficulty.-If any difficulty arises in giving effect 
to the provisions of this Act, the Government may, by order, published 
in the Official Gazette, make such provisions or giving such direction not 
inconsistent with the provisions of this Act, as may appear to it to be necessary 
or expedient for the removal of such difficulty. 

1. In Section 33 (2) clauses (a) and (b) subs. and (c) omitted vfde Acty No. 16 of 1981 
repealed by Act No. 13 ef 1984 effective w .  e. f. 25-8-1981. 

2. In clause ( B )  words and figure "under section 20" inserted and for the word S 
"MonagIng Director" the words "chairman-c~rrn-Managing Director ", substituted 
vide tbic!. 



THE F-Kv?.\c~AL PRADESH EX-SERVICEMEN CORPORATION 
&MENDMENII) ACT, 1981 

(ACT NO. I6 OF 198I)J 
A?. R. ANGEMENT 0 F SECTIONS 

Sectiolrs .- - 

1. SIiorr title and comrneucemcnt. 
2. Amendment of section 2. 
?. An~eadment of section 6. 
4. Pmcaclacnt of scction 7. 
5.  hmendmcnt of sectiou 9. 
6. Insertion of section 9-A. 
7. Amendment of scction 12. 
8. Aq~endment of sections 13 and 14. 
9. A~nendrnent of section 30. 

10. Amendment OF section 28. 
I I .  Amendment of section 32. 
12. Amondmcnt of section 33. 
13. P-epeal and savings. 

(Received th enssent of thc Governor, Hjmachal Frac;e~b., on tile 7th November, 
1981 and was published in P..B.P. Extra, dater! tl;e 10th November, I98 1 ,  Page 
97-49). 

An Act to amen3 the Eimachal Pcadesh Ex-senkcmen Corporation Act, 
1979 (,A-ct Pro. 8 of ! 930). 

BE it enacted by t3c Legislative Assembly of Aimachal Pradesh in  the Thirty- 
second Year of the Repablic of India as f~ l lo~l i s : - -  

1. Shorttitle md comrncncement.--(1) This Act may be called the Hir;lachal 
Tradcsh Ex-serviccneu Corporation (First Amcnc!mcnt) Act,  198 I .  

(2) It shaU and shall always be deemed to havc come into force on the 
25th day of Augast, 198 1 .  

2.  ,imendment of section 2.-In section 2 of the b a c h a I  Pradesh Ex- 
servicemen Corporation Act, 1979 (hereinarter called the principal Act).-- 

(n) in clause (4 for the word "Chairman" wherever it occurs, the words 
"Chairman-mm-Managing Director" shall be substituted; and 

(b) clause (i) shall be omitteJ. 

3. A r n c ~ h n t  of section 6.-Iu sub-sectiou (2) of section 6 of the principal 
Act in betwccn the words "question of policy" and "as may be given", t h e  words 
"and manazeacnt" sh:~lI be inserted. 

4. Amendment of section 7.-In section 7 of the principal Act,- 
(a) jnsub-section(l),-- 

(i) for the word "Chairman", t he  words "Chairman-cum-Managing 
Director" shall be substituted; 

(ii) the sign "," and words "the Managing Director" shall be omitted; 
and 

(iii) for clansc (c), tke fullowjng clau st (e) shall be su bstitutcd, namely :- 
"(c) five other Directors to be no;uinat& by the State Government not 

lcss than tl-rree of whom may be ex-servicemen" ; 
- - - 4 * For slatement 01 Objects and RCas0ns see R.H P, ~xtra,dt.  2&9-1\181,~876 



(b) for the existing sub-sectiotls (3) aud (3), the follo\ving sub-sections shall 
be substitutcd, namely :- 

"(2) The C h i r m a n - ~ ~ ~ ~ M a n a g i n g  Director shall be a person who 
is an ex-servicemen an[! was holding a Class-1 post whfe in service. 
Tile Vice-Cl~airman shall be non-official persoil. The Chairman- 
cum-Managing Director and the Vice-Chairman may be 
appointed by the Government on such tcrms and ccldi- 
tions as may be prescribed. 

(3) The terms and conditions of nominated Directors rcfcrrcd to in cla~tse 
(e) of sub-scction (1) shalI he such as may bc prcscribcd."; 

( c )  the existing sub-section (4) shall be omitcrl; 
(4 in slb-section (S) for the word "Chairman", t l ~ e  words "Chairman- 

cum-Managing Director" shall be snbstituted and the sign ","and 
the words "the Managing Director" shall be omitted;and 

(e) at the end, the foIlowing sub-section ,(6) shall bs aclded, .namely :- 

"(q The Board shall have a Secrctary:cum-Chief Accounts Omccr 
who shalI be appointed by the Government on suc l~  terms and 
conditions as tIlc Government nay ,prescribe". 

5. Amendment of section 9.-In section 9 of the principaI Act for the e~isting 
words "Managing Director", the words "Cilairman-cunz-Matiagjm Director" 
shall be substituted. 

6. Insertion of section PA.-After thc existing section 9 of the principal 
Act; . t b  follo~viw ncw section 9-A, .a lon~  with -its heading, shall be inserted, 
namely :- 

"9. A. Drriies of the Vice-C1mirman.-The Vice;Chairman shall 
discharge such functions as the Board may ass&n to ltinl in addition 
to t5e duties assigned to him lindcr the Act". 

7. Amendment,of sectton 12,-In section 12 orthe principal Act for thc .words 
"Chairman", wvhercver it .occurs. the.viords "Chairman-crrnl-Mawing Director" 
shall be. substituted. 

8. Ame~dnent of sections 13 and 14.-~n sections 13 and 14 of the principal 
Act for:the word "Chairman", ~vhercvcr it occurs; the -words "Chairman-mm- 
Managing Director " sfiaI1 b e .  s~bst ih~ted  and the words "or the Managing 
Director", wherever these occur, &an be omitted. 

9. Amendmeat nlaection 25.-Tn section20 of.tIic pri ncipaI Act for the worris 
"Marlaging Director", wherever these occur, the words "Chai~man-cum-Mana- 
ging Director" shall ,be su bstitutcd. 

10. b e o d m e n t  of sect ion 28.-In section 28 of the  principal Act for the words 
c'C~;tirm;l~'y,~tlle words "Chairjnan-cum-Mauaging Director" shall bc,substituted 
and thz worh and sign " the ManaEing Director." shall bc omitted. 

-11. Amendment ,al section 32.--In zIausc (a) of sub-section (2) .of .section 
32 of the principal Act for the word and .sidn ''Chairman," the wor.1~ "Chairman- 
cum-Managing Director and" sl~all bz substituted and the words "atid thc Mana- 
ging Director" s!~all bc omittd. 



13. Asendxent of s:c!ion 33.-Tn sub-sectioq (2) of s-ction 33 of the 
priqcjpal Act.- 

(i) for thr c*.isting clncct (n), the follow!'cg cIa1.t~~ (n) sh.s!l be sa-~bstitrrte?, 
namely: - 

"(u) the tcmis and collditiotls of appointment, incIucIing salary and 
allowances of the Chaicsnnn-arm-Managing Director, the Vice- 
Cll.aicman an:! k c  Sc:retary-c!rt~l-C5.icf hcco~!nts Officer; " ; 

(ii) in clzuse(3)the sinn "," and the words "includingsalary and allotvances" 
occurring in between the worrls "appoinlmeilt" and "d the Directors' 
si~ali bc 0rnitt.d; 

( i i i )  in clause (c )  for t l~e worJ "Chairjnaa", tlte words "Chairman-c~mr- 
>+anaging Director" shall be  substitute^ and rllc wur?.s "of the Rlann- 

gktg Direcicir" s!ia!l be onitied; and 

( i v )  in clause (c) in between ihc words "certificate" atld "shall', the words 
. and figure "undcr section 20" shaIl be inserted and far t ! ~  rvords 
"hInnaging Director", the words 'Zhairmnu-crm-Managing Director" 

shall be substituted. 

13. Repeal and saviags.--(l) Thc H i m x h n l  Pradesh EX:-servicemen 
Corpoiafion (Anendi~~etlt)  Ordiaaticz, 19: f is h t i ~ b y  r:p~ated. 

(2) Nofxithstanding s ~ c h  reperil, anything d-onc or any ecfion taken or 
purportine to have beeu doile or taken in e,ccrcise of any:power cmfcr'e.1 by or 
under the said Ordinace, s:7al1, so Snr as it is not incoiisistent .with- the.provis~oss 
of this Act, be dcemed to have .bcen done or taken under this Act, as.if this Act 
\boas in forcc on tltc day ~ v h c n  s ~ c ! ~  thin: was done or action wvas take~t 

( 1 1  d , l g s ~ * n ~ : ~ ~ , @ q r q ~ & a , + r  qqi%m$- cfk TM, 
f m  !T?T w~~~ ;'& 1343, 1981 *~TQ 351-355 ~ F F F l 7 f % f l  WI) --- -- 

1. , %  7 G % .  m a ,  f K (74 7 1  21 C ~ I )  3 ~ 7 3  
2 4  &, 1981, F - 1 4 2  %! 1 



(Authoritative Engllsh text or the Himachal Pradesh Bhoot Purav Sainik 
Njgarn (Sansodhan aur ~idhirnanyakaran) Adhiniyarn, I984 ( I984 ka Adhl- 
niyam 13) as required under Clause (3) of Article 348 oi the  Consti- 
tution of India) 

THE HIMACHPL PRADESH EX-SERVICEMEN CORPORATION 
(AMENDMENT AND VALIDATION) ACT, 1984 

(Act No. 13 of 1984)' 
ARRANCEhIENT OF SECTIONS 

Sections : 
I .  Short title and commencement. 

2 Amendment of Section 2. 

3. Amendment of Section 6. 

4. Amendment or Section 7. 

5. Amendment or Section 8. 

6. Amendment of Section 9. 

7. Insertion of Section 9-A. 

8. Amendment o f  Secrion 12. 

9. Amendment of Sections 13 and 14. 

10. Amendment of  Section 20. 

11. Amendment of Section 28. 

12. Amendment of Section 32. 

13. Amendment of Section 33. 

14. Repeal and savings. 

15. Validation. 

1. For Statmcmt of Cbjects a d  Resons, sec R.H.P. mtra., da td  12th April. 



(Received the assent of  Governor, Himachal Pradesh on the 28th May, 
198< and was uublished In R.H.P. Extra, dated the 4th June, 1984 nt 
pages 962--9641. 

An Act to amend the Hlmachal Pradesh Ex-Servicemen Corporation 
Act, I979 (Act No. 8 of 1980) and to validate certain actions taken 
thereunder. 

BE it  enac ted  by the Legislative Assembly of  Himachal i iadesh 
In the Thirty-filth Year of  the Republic of India as follows :-- 

I .  Short t i t l e  and commencernent.-(l)This Act may be cal led 
the Himachal Pradesh Ex-Servicemen Corporation (Amendment and 
Velldetion) Act, 1884. 

(2) It shall and shall be deemed to have come into force  on the 
25th day of August, 1981. 

2. Amendment of sect ion 2.--In section 2 of the HimachaI 
Pradesh Ex-Servicemen Corporation Act, 1979 (Act No. 8 or 80) (hereln- 
after called the principal Act),-- 

(a) In clause (d) Tor the word "Chairman" wtierever i t  occurs the 
words "Chairman-cum-Managing Director" shall be substituted; 
and 

(b) clause ti) shall be omitted. 

3. Amendment 0 1  sect~on 6.-In sub-section (2) of section 6 of 
the principal Act a f t e r  the words "question of policy" the  words "and 
management" shall be inserted. 

4. Amendment of section 7.-In sect ion 7 or the principal Act,- 

(a) in sub-section ( I ) , - -  

( i )  For the word "Chairman" the words "Ctlairmar~-cum-Manag- 
ing Director" shall be substituted: 

lii) the sign " , I 1  and words "the Managlng Director" shall be 
o m i t t e d  ; and 

(iij) for clause (el lhe rollowing clause (el shall be substituted, 
namely :-- 

"(el f ive other Directors to be nominated by the State 
Government, not less than three of  whom may be ex- 
s ~ r v i c ~ r n ~ n : " .  



(b) for the existing subsectlans (21 and (3) the following sub-scc- 
t i g ~ ~ s  shall b e  substituted, namely :-- 

"I? The Cllairnlan-cum-Managing Director shall be nn ex- 
servicemen holding a Class I post while In service. The 
Vice-Chairman shall be nun-oiflcial person. The Chairrnan- 
cum-Managing Director and the Vice-Chairman shall be . 
appointed by the Government and shall  hold office during 
the pleasure of the Government. 

(31 The Directors referred to in Clause (=) o i  sub-section 
( 1 )   halt hoId office during t h e  pleasure or the Gover.11- 
tnenc." ; 

(c) t h c  existing sub-sections (4) and (5) shall be omitted; Lnd 

- Id) a f t e r  sub-section 151 t l ~ e  lolIoiving sub-sec t ion  (6) shall be 
added, namely :-- 

' '(6) The Board 'shall have Secretary-cum-Chlei Accounts 
Officer who shall be appointed by the Gvvernrnent on 
such terms and conditions as the Government may 
prescribe." 

5. Amendment of section 8.-In sub-sectlon {I) of section 8 of 
the  prlncipnl Act,-- 

(i) Artcr  the sign 'tif1 appearing at tttc end of clause (c )  the 
word "or" shall  be inserted; 

[ i i l  l o r  the sign and wcrd "; or " appearing at the end o l  
clause (d) the sign "." shall he substttutcd ; end 

(iii) the existing clause (e) shalt be omitted. 

6. Amendment o l  m t l o n  9.-In section 9 or the principal Act 
for the words "Managing Director" the wnrds "Chairman-cum-Managing 
Olrector" shall be substiruted. 

7. Insrt ion  of section 9-A.-Alter section 9 of the principal 
Act the following new section 9-A, shall be inserted, narndy :-- 

"?-A. Duties of the Vice-Chairman.--The Vice-chairman shall 
discharge such iunctions as the Rnarrl may assign to him ill 

addition to the duties assigned to him under the Act." 

8. Amendment or s e c t l o n  12.-In section I2 o i  tlie pr lnc~pal  Act 
for the word "Chairman", wherever i t  occurs, the wards"Ctiaitman-cum- 
Managing Director" shall be  substituted. 

9. Amendment oi sections I3 and L4.-ln sections 13 and 14 of 
the  principal ACL, rl~e word "Chairman" wherever i t  occurs, !he words 
"Chairman-cum-hianaging Director" shall be substicued and  the words "or 
the  Manaaing Director", wherever occur, shall be omitted. 

10. Amendment ol section 20.--In secrivii 20 01 the pri!icipal 
Act lor the words "Managing Director", wherever occur, the words 
"Chairman-cum-Managing Director" shall be substituted. 



11. Amendment of section 28.-In sectian 28 of the principal 
Act  ior the word "Chairman", the words "Chairman-cum-Managing 
Director"  shall be subst i~uied and the words and sign "the Managing 
Director"  sholl be omitted. 

12. Amendment o f  xction 32.--In clause ,[a) of sub-section (2) 
or section 32 or the principal A c t  lor  the word and sign "Chairman," 
the words "Chairman-cum-Managing Director and" sholl be subsll t uted 
and the words "and the Managing Director" shall b e  omitred. 

13. Amendment or section 33.-ln sub-section 121 of section 33 
of the principlal Act,-- 

[ i )  for clause (a) and clause Ib] t h e  io l lo~v ing clauses shall be 
substituted, name1 y :-- 
"(a) the salary and allowances payable to  the Chairman- 

cum-Managing Director, the Vice-Chairman' and the- 
Director relerred to  in clause (e) o f  sub-section ( I )  
of  Section 7." 

(bl the terms and conditions of appointment, including 
salary and allowances or the  Secretary-cum-Chief 
Accounts Officer under sub-section (6) of section 7; 

( i i )  the existing clause (c) shall be omit ted ; and 

(ii i) in clause (e) in between the words "certiTicate" and "shall" 
the words and figures "under section 20" shalt be inserted 
and for  the wbrds "Managing Director" the words 
"Chairman-cum-Managing Director" shall be substituted. 

14. Repeal and savings.--( 1 ) The 'Himachal Pradesh Ex-Servicemen 
Corporation (First Amendment) Act, 1981 ( 1 6  o f  1981) i s  hereby repealed. 

(2) Notwithstanding such repeal, anything done or any action taken 
or purporting to have been done or taken in exercise of any power con- 
ferred by or under the said Act, shall, so Car as i t  is not inconslstenr 
w i th  the provisions of this Act, be deemed t o  have been done or taken 
under this Act, as If this Act was i n  force on the day when such thlng 
was done or action was taken. 

15. Validation.-Notwithstanding anything to t h e  contrary contain- 
ed i n  the Himachal Pradesh Ex-Servicemen Corporation Act,  1979 (Act  
No. 8 or 1980), the Chairman-cum-Managing Di rec tor  and the Secretary- 
cum-Chief Accounts Off icer o f  the Corporation shall b e  and shall 
always be deemed to Have been  validly appointed, irrespective 01 the 
[act that  the provisions contained In the Himachal Pradesh Ex-Service- 
men Corporarion (First  Amendment) Act, 1981 (Act No. 16 or 1981) 
amending sections 2, 6, 7, 9, 12, 13, 14, 20, 28, 32 and 33 or the 
principal Act were not enacted in the of f ic ia l  language ond al l  appoint- 
ments and orders made, notl l ications issued and acl ion taken and acts 
done in pursuance or the aforesaid provisions sliall be deemed to be and 
always to  have been validiy made, issued, taken or done as i f  the provi- 
sions as contained in sections 2 to  13 of ihis A c t  were enacted and 
were i n  force on the day on which such appointment or order was 
made, notification was issued, action was taken or acts were done. 
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